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30 (1) Save as 0therw1se pr0v1ded in: this:. sectlen Ordmances Ondinances

howamade,
ahall be made by the Academlc Council. owsmade
- (2) All Ordlnances made by the Academlc Councﬂ shall “have
effect from such date as it may direct, but every Ordinance so made
shall be -submitted, as soon as may be, to the Board and shall be -
considered by such Board at its next succeeding meeting.

(3) The Board shall have power by resolution to modify or

_cancel any such Ordinance and such Ordinance shall, from the date

of such resolution stand modlﬁed accordingly or cancelled as the

~ case may be.

. 31vEvery- dispute arising .out- of a-contract between the Institute- “Tribunal of
and any-of its officers or-teachers shall-be referred to'a Tribunal of rbitration.
Arbitration consisting of one member nominated by the Board, one .

“member nominated by the officer or teacher ‘concerned and an

umpire-appointed by the Visitor, and the decision of -the Tmbunal
shall be final, .

"THE GOVERNMENT PREMISES (EVICTION) AMEND-
MENT ACT, 1956

~Acrt No. 52 OF 1956

An Act further to amend the Government Premlses (Ev1ct10n)
- Act, 1950.

- [15th September, 19561

-BE it enacted. by Parhament in the Seventh Year of the Repubhe .
of India as follows:— '

1. This Act may be called the Government Premises (Eviction) gyort it

‘Amendment Act, 1956.

2. In‘ the long title of the Government Premises (Ev1ct10n) Act, Amendment
21950 (hereinafter referred to as the principal Act), for: the words °f long title.
““certain- persons from Government premises”, the words - “persons.

from public premises in certain cases” shall be.substituted. -

3. In sub-section (1) of section 1 of the priﬁelpal Act, for the Amendment
words “Government Premises”, the words “Public Premlses” shall Of section 1.
be substituted.

~




o

. 808 - Government Premzset

.. é\f";fcngg}fgt T4 In sectlon 2 of the prlnc1pa1 Act——

namely —

- “(b) ‘public premises’ means any premises belonging
to, or taken on lease or requisitioned by, the Central Gov-
- : ernment, or requisitioned by the competent authority

S under the Requisitioning and Acquisition of Immovable
Property Act, 1952 and, in relation to the State of Delhi,
includes any premises vested in the Delhi Improvement
Trust or a local authority in that State, whether such pre-
mises are-in the possession of, or have been leased out by,
the Trust or local authority, as the case may be;”;

(b) in clause (c), for the words “means any building”, the
w’ords‘ “means any 1and or any building” shall be substituted;

(c) after clauSe (d) the followmg clause shall be inserted,
namely — ‘ ; ‘ |

“(e) ‘unauthorized occupation’, in relation to any
person authorized to occupy any public premises, includes
the continuance in occupation by him of the premises after
- the authority under which he was allowed to occupy the
premises has been duly determined.”

Amendment 5. In section 3 of the principal Act,—
of section 3. .

e S A

(a¢) in sub-clause (a) (i) of sub-section (1), for the words

authority competent to permlt such sub-lettlng” shall be substl--

tuted; and
v | - (b) for the words “Government premises” wherever they
\ occur, the words “public premises” shall be,substituted.

- of dsect10n84 ernmeént premises”, wherever they occur, the words ‘public premises”
anc.xo .shall be substltuted . L

i

viction) Amendment [acrs 62883

(a) for clause (b), the followmg clause shall be substltuted :

“or of the competent authority”, the words “or of any other

Amendmex;t 6. In sections 4 and 10 of the principal Act, for the words “Gov- _
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